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Caunsel fer the :pﬁlicants : Mr.G.V.Suktbs Rac

Counsel fer the respondents  : Mr.V.Rhimanna,
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CRAL CRLDER (PER HCN'BLE SHRI R. RANGARAJAN : MEMBER (A

Heard Mr,G.V,Subba Rao, learned counscl

spplicants and Mr,.v,Bhimanna, learned ceursel for the

2. There are 3 applicants in this CA, Thei
on which
initial engagement as Casual 3abour, the datg{they were

en temporary status and the date frem which

Mcter Vahecle Driver en adhec basis snd the number &f

(7

DMN., )

fler the
rgspendents,
r] dete of

brought

they were werking as

days they

worked as C.L. as en 31-12-95 has been indicstsd in Page-1°
trst

AnnexuresB te the Ca,

te the pest ef Jeep Driverq ln the scale e&f pag of Rs. 9
list of
in openﬁine Bizawada Divicien was held and the/acdhec M

' &
In the vegr 1994L§Uitability Zfor pramet ien

40=1500/~(RSRP}

gter Driters

Gr-1IT whe were regularly abserbed in the pest ef JeepfTruck Drivers

in the scale e? fs, 950~1500/~ is enclesed as Annexure-v
are
The abpllCanhSXﬂZJn the epen ]Jne/caSLal Meta

the CA,
But their names were net included in the memerandum Za
@S they were juniers'tm all these 22 eppanelled by tha
3, There§fter a na%ificatian was issued bea
563/VIII/Vel.ViII4Metaer Drivers Jated 23-2-96
up the vacancies of Meter/Larfy/Je@p Drivers Gr-III in
R5, 050-1500/= in epep lire (Maintenance) (General PCOL).
netificatien empleyees in Greup~-D cervice and casual 1
‘a6hec Jeep Drivers were called previded they if? all p
Driving licence., The applicants were amengst them., Bu
that the applicants were net Selected. They further a
evan Sweepers and ether Croup-D staff were empanelled
omd —

and applicants having a valldwllcencthesqe351ng aXgpe ]

driving Meter yehicles yere net empanelled.

Vo

Page-23 te
T Drivers.
ted 23-11-94
t memerandum,

ring Ne.B/F.

{Annexure-~-1) fer filli;

the scale ef
Fer this
kourers and
ssessed 4%&
t it is ststed
limgeg that

a5 Jeep Driver

ience in
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4, Aggrieved by the abeve, the spplicants ha

this Oa fer setting aside the netificatien dated 23=2-9

(¥

v filed

6.:“%h$;letter

1y
ANEXEEgRXIARN dated 31-5-96 vhereby candidates were aiigqfﬁ fer the

trade tect/xxxxfixxéxxxﬁ s EmEXEEx letter cated 19-6-
the

EMNXGZHQX@MKESMIf/trade rest was fixed and alse the let

1-7~-86 whereby the salect 11=t was issued fer prem@tlon

of Jeep/Lorry/Motor Drivers by helding the same as ille

and fer &

censeguential directien te the respendents Ne.

45 whereby

ter dated

te the pest
irregular

Gel,

1 and ? te

reqularise the services ef the applicants as Lorry/Mete#/Jecp Drivers

in the existing vecancies ef Vijayawada Divisien epen H
are qualified in 'all respects taking inte censideratier

axperience as afhec Drivers in the epen lire,
! :
5. A reply has been filed in this CA. The r

in the reply submit that the vacancies ef Motar/Jeep/L+

ine as they

thett

espendents

rry Drivers

Gr-IIT in the scale &f 8s5.950-1500/- in epen line (Genefal POCL} are

te be filled fraem serving regular Greuo=D empleyeeq&f Fpen line

and serving substitute/Casual Labeur in epen line as we

censtructien ercanisatien whe fulfil the fellewing cend

11 as varieus

itiens as

ef the representatiens wwxr frem erganieed
—

taken gf a enes tlme measure to recularlse the services

labaour Meter drivers ggeinst the recular wacancies. h

asen te censider the spplicante herein|fi

queted g a re

cencidering etherq for pesting s W

L —

i

'ﬁ¢ hefare

*Qt@r/Lerry/uemm D#ivers.

helew:—
(i) Must haeld ‘a Currept Heavy Vehicle Driving
| licence and pessess an elementary Ynewledge
' @f mechanism ef Meter Car/Technique¢ in regard
? te their up keep etc,
|
I
(ii)Must pessess a valid first aid cerpificate”.
|
6 The selectien ;s made en the basis ef trade test
fellewed by viva-vece and cmpsida:ati@n @f recerds. Rs regards
,empane‘llnﬁ »f car01uate fgr the szid pest in 1994 it| was stated
bead . . :
that thege p@sts are required te be filled urgently gn the basis
e -, Hence 3
lab@ur,‘Zéecisien was

af the casu

at cannet b

They

.'4
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further submit that the cases eof the applicants axe als

but they

X
Drivers and mmek lsrge number of regular Greugp-uv emplev

fulfilling the
available ®W¥x¥/requisite cenditiens fer zmpanelemsnt,

7. fafere deciding this i

esye what is requir

seer: is the previsiens in the recruitment rule¢fer £il1l
: | ‘
Artigsn catecery staff. The Ratlway Mannual stipulates

artissn categery staff are te be filled te the extent g

the regular Greup-L empleyees and teo the extent «f 25%
‘ hy an
eren market, It is net under staed xhrye cception wat ¢

| 5

rule in the vear 1994. Hewever, th:t exceptien wae net

Hence, it is net necessary te|ge inte that issue in the

g, Even in the netificatien in the

netificatien for filling up the pests frem

'1996/ resy

have issued

empleyees resSsessing neces: ar%1QUuliFJCatlﬁﬁ befere ceh
3

|91

casual lsbeur whe fulfilfdfﬁlcanditien.

h:8 comnlicated tre iasue by compining the casual lzbel

, , i
submissien of applicatiens feor 7illing up the regulsr

Unfertunztely

# cancsidered

ceuld net be empanellﬁd since they were enly ¢asual labeur

Peas were

=3 te he

ing up

that the

f 75% from
frem the

iven te that
quéstimned.
present Case,
sheuld

anaerts

Greup-L

r alse fer

rest ef

Maoter Trivers,

£

and hﬁnoe thet ng o

unwarranted led te the cresent fili

WA b
Thase whe rewe empanelled on the bacsis &f the netificdt
reqular
wers ¥%/ Group-T enpleyees,
A

herein.

Hence they are senier to |t

Hence,

fulfilling the necescary cenditirsns fer

the junicrs cannet have any grievance,

trade test zanc

Hence, the qugs

setting aside the varicus preceedings mentiened in the

arise, }

9. The learned ceunsel

thus dees nct

the aspplicants have & right te be asbserbed ir Groeup-Di|

Hence, the relief haz te be granted t%

)

slce net cone,

QA

Such an actien en the part ¢f the respendents is

fer the applicang shibmitted

this Ca,
ian 1996

he aprlicants—

if their seniers were vromcted after gassing the

appelntment
tien ef

relief C@) QM —

that
But that wa

them in this
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10, If junicre tec the applicants whe were casual
lebourers either un-skilied or semi-skillec er skilled ds
aSs @ Creup-D =nd the applicsnts

Ledl-

were net called for that screeningr$h@n the applicents §

were screened and regularised

be censidered for abserptien in Greup~D if they are will

iein s¢ Greug-D. In such a situastien the applicants sheuld be

screened if they had net civen the refussl fer screenin

and their cases for sbserptien as Greup-D sheuld be cangidered

. be ‘
snd their seni@ritYLfixed on the hasie of their tetal number eof Jdays

ef
/serviceg ip the casual stastus, Put such & relief is ncft asked
fer in this CA, The applicants sre at likerty teo submit =
[ —
chabave

AxkEXIRRK representatiang if they ape se¢ aﬂvjseqlf@r th

relief te the cencerned respendent autherities, If sugh a relief

legal

iz reafused they are at liberty te initiate sucﬁZactlan as they
" feor

reel fit ﬁﬁ{reﬁressal of their grievances,

11. In view of what is stated above, the CA [is

dismisced, NMe cests,

N~

(R, RANGARAFNAN
MEMBER( ADMN.)

‘/Dated : The 3rd Sépt, 1998, ﬁM,L; ]
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CAT,Hyderabad,
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